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BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL

BOMBAY BENCH, BOMBAY.

Origina) Application No,679/91.

D.K.Thoke. eees Applicant.
v/s.
Union of India & Ors. ««s+ Respondents.,

Coram: Hon'ble Shri Justice M.S.Deshpande,Vice-Chairman,
Hon 'ble Shri V.Ramakrishnan, Member(a).

Appearances -
Applicant in person. :
Respondents by Shri R.K.Shetty.
N JUDGMENT :-
IPer Shri M.S.DeShpande,Vice-ChairmanI Dt.i/.8.1994.
By this application the applicant prays for
considering his service from 12.2.1963 for the purpose
of seniority and based on that seniority a direction
to the Respondents to promote him and pay all the
monetary benefits.
2. The applicant was appointed on 2.2.1963 on
National Defence Academy Estab14shment énd was
\d transferred to tﬁe Headquarters of_ the Southern
Command in 1971 and has been working as a Messenger
from 1.1,1971., The Army Headquarters vide letter
dt. 11.12,1974 granted eligibility to those who were
transferred on or before 1.7.1973 to get their
previous service benefits and to fix their séniority.
Since the applicant was transferred on compassionate
ground in,1971 he was eligible to have his previous
service counted for the purposes of seniority, but
since the Respondents did not grant that felief.
R inspite of his application dt. 12.8.1989 raising
objections to the seniority fdxedvﬂﬁ the year 1985,
he has approached the Tribunal féf“Fhﬁﬁéforésaid relief
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3. The Respondents contended that the applicant
was confirmed as a Messenger on 1.12.1971 and was not
entitled to the seniority as claimed by him in view of
the punishments awarded to0 him. The seniority roll

was again prepared in 1988 and shown toO all the employees
but no protests were lodged. The DPC was convened in
1989 recommend ing candidates crossing Efficiency Bar,
lifting probationary period and recommending candidates
for Quasi Permanancy, but not for promotion. It is
urged tﬁgﬁkﬂquestion which-has become stale with regard
to countiné’of service from 1963, the applicant would
not be entitled to any relief.

4, We have heard the appiicént in person and all
that he c¢ould tell us was that the Respondents had
been generally behaving in a slip éég;} mannér and
did not attend to any of his grievances, By the
Rejoinder the applicant has stated that he has not been
shown his seniority list at all andin August, 1989 they
had not considered his case for proper seniority.

The present application was filed on 14.10.1991, while
the applicant’s representation as mentioned in the
application was made on 12,8.1989., The present
application raising objections to the seniority would
therefore be barred by time. Even if we were to considem
the applicant's claims sympathetically, it is difficult
to see how the applicant could have been granted any
pramotions which have been mentioned(i€2%gg’Sékedule
attached to the written statement. There were six
punishments imposed on him., Two of them ended in
censure, ansxone in final warning, two resulted in
reducing ‘Aim to a lower stage of pay, while in one his

annual increment was withheld for six months. This
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does not therefore appear to us to be a case where the
applicant can be granted any relief. We see no merit
in the application, It is dismissed.
/ N
(V. RAMAKRISHNAN ) (M. S. DE SHPANDE )
MEMBER(A) V ICE~-CHAI RMAN
B.
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Review Petition No.,)g{g/gcL By «pplicant/R&ESPondents.
In
0uire JP5KL /STim MO O Y I'J\

Judgment/OfﬂE;wdatedg i!/@jﬁig

M oe o T T
Coram: v e B
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_____________________ e e 2 o e e e 2 e

O.A./T.Af?ST:A.No. “7w‘,* was decided by the Bench consiting

of the Hon'ble ~~~° | srhre@ oo ol ben
Hon'ble CoE e e

on £Flag'A') . Against that Judgmeﬁt/Order, the
’qupllcant/tespondents has filed Review Petition No.-——---'{'1 Z?L ———
4' A copy of Judgment/Order despatched on _ K /JL‘ _

and reéeived by applicant/respondents on 7/?/viL e

Review Petition has been filed om - ./ /// . o So-itids-in.

time /so there is délay in filing Review Petition is by __ .. /..,

days. P R w Q,y, N

As per rule 49 of the Central Administrative Tribunal
Practices Rules 93, the keview Petltlon 1s submltted for orders

by circulation, ReapRule 1(1)/II(abof;moaxfmcauﬁderundem 168

appendex IV.
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